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Demand for trains from Delhi to Darbhanga
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MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member Shrimati
Dharmshila Gupta.

Demand to establish a Kendriya Vidyalaya in Pratapgarh district of Uttar Pradesh
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MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member, Shri Amar Pal
Maurya.

Demand for running of superfast and Vande Bharat trains from Sheikhpura
district of Bihar and its surrounding stations
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MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member, Shri Shambhu
Sharan Patel.

Need for Regulation of Private Detective Agencies

SHRI KESRIDEVSINH JHALA (Guijarat): Sir, private detective agencies are on the
rise, catering to needs from personal investigations like infidelity and background
checks to corporate inquiries such as fraud and due diligence. These agencies offer
valuable services, also pose substantial threats to personal identity and information
security. The lack of stringent regulatory framework has aggravated concerns, leading
to potential misuse and abuse of data.

Content Page t



